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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 37 OF 2020

Mr. Sayyed Mohammed Sabir Usman & Anr ...Applicants _i
2ageé No. o
Versus Sorial j_@: { ’

’\?m _.--_.z.‘.g....‘¢t;‘%'}..' S
Union of India & Ors . Respondchs 7l

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 15

I, Dineshbhai Boghabhai Solanki, adult, Indian Inhabitant, the proprietor of M/s. Dineshbhai
Boghabhai Solanki Stone Quarry-Black Trap Mine, the Respondent No. 15 abovenamed,
having its principal place of business at Survey No. 131/1, Village — Pichvi, Taluka — .

Kodinar, District- Gir Somnath, Gujarat — 362720, do hereby solemnly state as under:

1. 1say that I am conversant with the facts of the present case, and I am able to depose to the
(Q‘ same. | say that I have read the copy of the captioned Original Application No. 37 of
;..2020 (“said Application”) and I am filing this Affidavit in reply to the said Application,
;) bring on record the true and correct facts and to oppose the reliefs sought in the said
Application. [ reserve my right to file an Additional Affidavit in the said Application, as

and when necessary, with the leave of this Hon’ble Tribunal.

2. At the outset, I deny each and every statement, allegation and averment made in the said
Application, which is contrary to and/or inconsistent with records and what is stated
herein. [ say that nothing contained in the said Application shall be deemed to be admitted

for want of specific denials or traverse. [ further deny the contents of the Joint Committee
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Report of December, 2021 and reserve my rights to file an additional Affidavit, to place

on record my objections to the Joint Committee Report of December, 2021.

3. 1 say that, at the further outset the Application filed by the Applicants is barred by
limitation as per Section 14 of the National Green Tribunal Act, 2010. The business
operations of Respondent No.15 were completely shut down in or around May 2007.
Hence, any allegatins of violations of environmental laws by Respondent No. 15, would
pertain to the period prior to around May 2007. The Applicants have failed to show just
and sufficient cause to file the present Application against the Respondent No. 135, after

an inordinate delay of more than around 13 years.

4, 1 say that contrary to what is stated in the said Application, the Respondent No. 15 has

carried out mining activities legally and with due authorizations and permissions of the
Government and other concerned authorities. 1 say that the Applicant has knowingly
- 4 i {\‘!'"-'f:, § madé false, incorrect, and misleading-gtatements and averments, solely with the view to
;r ¥.:mislead this Hon’ble Tribunal and abuse the process of the court. I say that the Applicant
as come before this Hon’ble Tribunal with unclean hands and the said Application is

S

able to be dismissed on this ground alone.

5. 1 say that the Respondent No. 15 was set up in the year 1984 as a proprietorship, for the

purpose of mining Black Trap Minor Minerals (“BTMM?).

6. I say that vide an Order/Letter dated 28" September, 1984 issued by the Office of
Collector (Minerals Branch), Amreli, the Respondent No. 15 was granted a lease on the

land admeasuring 5 hectares bearing Survey No. 131/1, Village — Pichvi, Taluka —
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Kodinar, District- Gir Somnath, Gujarat — 362720 (“said Quarry Land”), for
excavation/mining of BTMM. Hereto annexed and marked as Annexure “A” is a copy of

the said Order/Letter dated 28" September, 1984.

7. 1 say that Respondent No. 15 was granted a Lease Area of 5 hectares on 3™ October, 1984
and the Lease Agreement was executed on 28" February, 1985 under Rule 11(5) of the
Gujarat Minor Mineral Concession Rules, 1966. The Lease Agreement was for a period
of 10 years. Hereto annexed and marked as Annexure “B” is a copy of the Lease

Agreement dated 28" February, 1985.

8. It is pertinent to note that, on 27" January, 1994, The Ministry of Environment and Forest

issued an Environmental Impact Assessment Notification S.0. 60 (E) dated 27" January,

1994 which stated that only the mining projects having a Lease Area of more than 5
p oﬂectares would require Environmental Clearance. | say that, by this, it was clear that

% jpondent No. 15 did not require any Environmental Clearance to operate on the Quarry
@ d since the Quarry Land was only measuring 5 hectares. Hereto annexed and marked

as Annexure “C” is a copy of the Environmental Impact Assessment Notification S.O.

60 (E) dated 27" January, 1994.

9. 1 say that on 30" June, 1994 before the expiry of the Lease Period, Respondent No. 15
made an application for extension of the Lease Period along with the Mining Plan for a
further period of 10 years vide an application to the Collector, Amreli. | state.that vide

order dated 29" September, 1995 the Lease Period was further extended for a period of

10 years i.e., till 1* January, 2004. Hereto annexed and marked as Annexure “D-Colly”

3
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is a copy of the Renewal Application along with an application made for Approved

Mining Plan and the Approval Order passed by the authorities.

10. 1 say that in or around January 2004, due slowdown in business of Respondent No. 15,
vide an Agreement dated 22" January, 2004, the Respondent No. 15 surrendered 4
hectares of the Lease Area. Hence, Respondent No. 15 only mined on the existing Lease
Area of | hectare thereon. Hereto annexed and marked as Annexure “E” is a copy of the

said Agreement dated 22" January, 2004.

11. 1 say that the Ministry of Environment and Forests issued a Notification bearing No. S.O.
1533 dated 14" September, 2006 for imposing certain restrictions and prohibitions on

new projects or activities, or on the expansion or modernization of existing projects or

activities based on their potential environmental impacts. Hereto annexed and marked as
Knnexure “F” is a copy of the Notification No. S.0. 1533 dated 14™ September, 2006.

[ Aay that, in or around 2007 vide a letter dated 16™h May, 2007 the Office of Collector,
Junagad cancelled the Quarry Lease. Hereto annexed and marked as Annexure “G” is a

copy of the letter dated 16™ May, 2007.

13. 1 say that, in due course, Respondent No. 15 paid the outstanding royalty for the Black
Trap excavated, interest and rent for the land. Hereto annexed and marked Annexure
“H” is a copy of the Challan dated 29™ May, 2007 indicating the payments made towards

the Royalty and rent.

Y
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14. 1 say that, Respondent No. 15 also obtained a No Dues Certificate from the Office of the
Collector on 14™ November, 2007. Hereto annexed and marked as Annexure “I” is a

copy of the No Dues Certificate dated 14™ November, 2007.

15.1 say that, since 16™ May, 2007, Respondent No. 15 has not conducted any mining

activities on the Quarry Land.
16. 1 say that | shall now deal seriatim with the various averments made in the Application. [
state that save and except what is specifically admitted herein, all the allegations made by

the Applicant against Respondent No. 15 are denied:

a. With reference to Paragraph | and 2 of the Application, I state that the contents of the

otality. I repeat and reiterate what is stated hereinabove and deny all that is
inconsistent and/or contrary thereto. I say that the facts mentioned above clearly
evidence that the Respondent No. 15 has carried out mining activities legally and with
applicable authorizations and permissions from the concerned authorities. I deny that
the activities of Respondent No. 15 have caused irreparable damage to wildlife,
environment, and ecology. 1 deny that Respondent No. 15 has violated any statutory

provisions whatsoever.

c. With reference to Paragraph 4 to 6 of the Application, I deny the contents thereof in

totality. I state that the Applicant has made unsubstantiated and frivolous allegations,
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with a view to mislead and misguide this Hon’ble Tribunal and abuse the process of

the court.

With reference to Paragraph 7 of the Application, I deny the contents thereof. I say
that the said Application is preferred on false and erroneous grounds. I say that the
said Application is a mala fide attempt to mislead this Hon’ble Tribunal and is an

abuse of the process of the court.

With reference to Paragraph 8, I state that the contents of the same in relation to the
present Respondent, are denied in toto. I state that the bloated numbers as described in
Paragraph 8 (e) (12) are baseless and are shown to mislead this Hon’ble Tribunal. |
state that on the contrary, as mentioned above, Respondent No. 15 has constantly
monitored that its operations are in compliance with the applicable laws. I repeat,
¢ reiterate, and confirm what is stated hereinabove and deny what is consistent and/or

contrary thereto.

With reference to Paragraph 9, I deny the contents thereof in totality. I repeat and
reiterate what is stated hereinabove and deny all that is inconsistent and/or contrary
thereto. [ say that the facts mentioned above clearly evince that Respondent No. 15 has
carried out mining activities legally and with applicable authorizations and
permissions from the concerned authorities. I deny that the activities of Respondent
No. 15 have caused irreparable damage to wildlife, environment, and ecology. I deny

that Respondent No. 15 has violated any statutory provisions whatsoever.

é
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g. With reference to Paragraph 10 and 11, the contents of the same are denied in toto.
The contents of the same are not related to Respondent No. 15 and are denied for want

of knowledge.

h. With reference to Paragraph 12, it is pertinent to note that the draft notification relied
on by the Applicant, has not been notified as on date of filing of the present Reply.
Without prejudice to the same, I say that Respondent No. 15 stopped its mining
activities in the year 2007 itself and the said draft notification cannot be made

applicable to Respondent No. 15.

i. With reference to Paragraph 13 and 14, | deny all that is contrary and/or inconsistent
with the records and what is stated herein. I say that the facts mentioned above clearly

. .mea-0~ evince that Respondent No. 15 has carried out mining activities legally and with

N i
o ) 4 ) "'.; applicable authorizations and permissions from the concerned authorities. I deny that
: S S . . -
- 3 vthe activities of Respondent No. 15 have caused irreparable damage to wildlife,

C
éﬂenvironment, and ecology. I deny that Respondent No. 15 has violated any statutory

provisions whatsoever.

j.  With reference to Paragraph 15, I state that the contents of the same are denied in toto.
[ say that the facts mentioned above clearly evince that Respondent No. 15 has carried
out mining activities legally and with applicable authorizations and permissions from
the concerned authorities. I deny that the activities of Respondent No. 15 have caused
irreparable damage to wildlife, environment, and ecology. [ deny that Respondent No.

15 has violated any statutory provisions whatsoever.

9,
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k. With reference to Paragraphs 16 to 19, I state that the contents of the same are formal
in nature and merit no response. [ put the Applicant to strict proof with respect to the

contents thereof.

1. With reference to Paragraph 20, [ say that the contents of the same of the denied in
toto. I state that this Application has been filed with view to the mislead this Hon’ble
Tribunal. [ state that the Applicants have only made certain quarries as parties to the

present application which shows the mala-fide and extortionist conduct of the

Applicants.

17. 1 say that Respondent No. 15 was in legal possession of the said Quarry Land. I say that
Respondent No. 15 was in the business of excavating Black Trap minerals. I say that the

said business of excavation of Black Trap minerals at the said Quarry Land is being

LR S

A .’
_\

That the mining was carried out at the said Quarry Land admeasuring 1 Hectares since
2004. I say that Respondent No. 15 having lease of the said Quarry Land is less than §
Hectares, therefore is clearly not bound to apply for the said EC under Notification of
2006. The Applicants allegation of Respondent No. 15’s violation in obtaining EC vide

the mandatory provision under the EIA Notification of 2006 is clearly without application

of mind.

19. 1 say that, at present, Respondent No. 15 has shut the operation of the quarry at the said

Quarry Land in the year 2007 itself.
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J

20. In view thereof, I say that the said Application preferred by the Applicant is liable to be

rejected with exemplary costs.

Date: ™
30 JUNE 2023 §/l G~ :\M 1~\,l~4/>
Place: Gir Somnath Respondent No. 15

arinam Law Associates

Advocates for the Respondent No. 15

iegul‘z,o23

OLEWNLY AFFIRMERAND
siGNED, BEFORE, MFE

SANJAY M. JOSH!
advocate & Notery
“ndinar (Giarat-
7¢. v 2023

NOTARIAL  NOTARIAL' ~ NOTARIAL | ~NOTARIAL|
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VERIFICATION

[, Dineshbhai Boghabhai Solanki, adult, Indian Inhabitant, the proprietor of M/s. Dineshbhai
Boghabhai Solanki Stone Quarry-Black Trap Mine, the Respondent No. 15 abovenamed,
having its principal place of business at Survey No. 131/1, Village — Pichvi, Taluka —
Kodinar, District- Gir Somnath, Gujarat — 362720, do hereby state and declare that what is
stated in the foregoing Paragraphs is true to my own knowledge and are based on records,

information, beliefs and I believe the same to be true.

Solemnly declared at Gir Somnath )
Dated this 30 day of June, 2023 )
@ZMM
N N
P P U ST 17)
C {1 9/\/‘. e P

Respondent No. 15

PARINAM LAW ASSOCIATES

Advocates for Respondent No. 15
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No. AGA.QL.659/2300-5

Office of the Collector, (Mineral branch)
Amreli,

Date: 28/9/84.

Read:

1.  The application dated 24/9/84 of Shri Dineshbhai
Boghabhai Solanki, residing at Kodinar.

2. Letter No.---dated --- of the Director, Geology
Science and Mineral Department, Ahmedabad.

3. The Notification No GU-7-1-11-EMCR-2168-12-9-65-
CHH dated 8/12/76 of the Industry, Mines and
Electricity Department of the Government.

4. The letter No.JMN.Vashi.29 dated 25/9/84 of the
Mamlatdar, Kodinar.

ORDER:

Pursuant to the powers conferred under Rule-11 of
the Gujarat Minor Mineral Rules, 1966, quarry lease is
granted for 10-year for mining of black trap from the

following locations.

Taluka | Village | Survey No. Area
Hec.  Acre, Sq.
meters.
Kodinar | Pichhvi | 161 and 131/1 5-00-00
paiki

The quarry lease of the above area shall be subject to

the following conditions and existing terms of agreement.

1. The applicant shall have the lease area measured by

the Land Records Inspector within three months from the

13
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date of this order, and, after raising the paved demarcation
and preparing a map accordingly and, the agreement shall
require to be got executed in Form ‘GH", If the agreement
is not executed within the limit of three months, the
approval order will be automatically cancelled and no
written notice will be given for the same. At the time of
entering into the contract, an original challan depositing a
security deposit of Rs. 1000/- Rupees one thousand only

shall require to be produced.

2.  No mining operations can be carried out on the basis
of this Lease Grant Order. But, as directed in Term No. 1, it
shall be necessary to take physical possession of the lease
area after signing the agreement from the Competent
Authority. Thereafter mining operations can be started by
obtaining prior permission from the competent officer by
giving 60 days’ notice as per clause-2, part-3 of the

agreement.

3 The annual rent of the entire land area at a rate of
Rs. 30/- per Hector will be required to be deposited at the
beginning of the year and, it will required to be acted as

per the changes made from the government.

4, The amount of royalty on minor minerals excavated
from the mines, shall require to be paid into the

Government treasury at the rates specified in Appendix-I of
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the Rules-1966, or dead-rent as per Schedule-2 whichever

is less as amended from time to time from the Government.

Name of the mineral. Rate of royaity

Black trap Rs.4/- per each ton as well as,
dead rent... as per the changes
that may be made from the
Government.

The dead-rent for minor mineral is determined per
year as Rs........... Rupees............. Or any part of the same.
Further, it will require to be acted as per whatever the

changes that may be made from the government.

5. For the transportation of the minor mineral being
removed from the lease area, the triplicate pass book shall
be issued in the prescribed format. Further, the royalty
amount in quarterly instalments shall require to be paid in

full as of the date indicated below.

The date of depositing the royalty Quarter

or the cost rent.

1, 1st date of January, October, November,
December,

2. 1st date of April January, February,
March.

3. 1%t date of July April, May, June,

4, 1%t date of October. July, August,
September.

6. The lease is granted for the minor mineral. Except

that mineral, no any other mineral can be excavated.

KY



7. The lease holder will be required to maintain full
accounts in respect of mining operations in the lease area
and, information will be required to be maintained the daily

royalty statement in prescribed format.

8. The Director, competent officer, or any officer of the
Geology Science and, Mining Department when demands
for any Entry, information, account books etc. shall require

to be produced.

9. This order shall require to be annexed with the

Agreement and, shall be binding to the lease holder.

Sd/-
Collector, Ahmedabad.
Dispatched,
Sd/-
Assistant Geologist,

Amreli,

Regd. A.D.

To,
Shri Dineshbhai Boghabhai Solanki,
C/o0. Rajmoti Auto Centre, ,

At: Kodinar. Dist. Amreli. (The copies of the map shall
require to be produced in a thick and durable drawing

paper.

Copy respectfully forwarded to:

1.  The Director, Geology Science and Mines Department,
Ahmedabad-16.

2. The Mamlatda,r Kodinar.

/6



Mines Supervisor, Amreli.

The Inspector, District Land record Department,
Amreli. .. map is annexed. It is requested to
intimate the Mines Supervisor, Amreli while making
measurement so that, he can remain present at that
time. Further, after the measurement sheet is
approved, it is requested to give 7 copies of the map
to the Applicant so that, if there is any defect, then,
the same can be removed. It is requested to give the
copies of the map in thick drawing paper or in blue
print so, that, it can be preserved for long time.

The Statistics Branch (Amreli)
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Annexure- C 33

MINISTRY OF ENVIRONMENT AND FORESTS

ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60(E), dated
27/01/1994

(incorporating amendments vide S.0. 356(E) dated 4/5/1994, S.0. 318(E)
dated 10/4/1997, S.O. 319 dated 10/4/1997, S.0O. 73(E) dated 27/1/2000, S.O.
1119(E) dated 13/12/2000, S.O. 737(E) dated 1/8/2001, S.O. 1148(E) dated
21/11/2001, S.O. 632(E) dated 13/06/2002 )

1) S.0. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986 inviting objections from the public
within sixty days from the date of publication of the said notification, against
the intention of the Central Government to impose restrictions and
prohibitions on the expansion and modernization of any activity or new
projects being undertaken in any part of India unless environmental clearance
has been accorded by the Central Government or the State Government in
accordance with the procedure specified in that notification was published as
SO No. 80(E) dated 28" January, 1993;

And whereas all objections received have been duly considered;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby
directs that on and from the date of publication of this notification in the
Official Gazette, expansion or modernization of any activity (if pollution
load is to exceed the existing one, or new project listed in Schedule | to
this notification, shall not be undertaken in any part of India unless it has
been accorded environmental clearance by the Central Government in
accordance with the procedure hereinafter specified in this notification;

2) Requirements and procedure for seeking environmental clearance of projects:

I.(a) Any person who desires to undertake any new project in any part of India
or the expansion or modernization of any existing industry or project
listed in the Schedule-l shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified in Schedule-ll of this
notification and shall be accompanied by a project report which shall, inter
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alia, include an Environmental Impact Assessment Report, Environment
Management Plan and details of public hearing as specified in Schedule-IV
prepared in accordance with the guidelines issued by the Central Government
in the Ministry of Environment and Forests from time to time. However, Public
Hearing is not required in respect of (i) small scale industrial undertakings
located in (a) notified/designated industrial areas/industrial estates or (b)
areas earmarked for industries under the jurisdiction of industrial development
authorities; (ii) widening and strengthening of highways; (iii) mining projects
(major minerals) with lease area up to twenty five hectares, (iv) units located
in Export Processing Zones, Special Economic Zones and (v) modernisation
of existing irrigation projects.

Provided that for pipeline projects, Environmental Impact Assessment report
will not be required:

Provided further, that for pipeline and highway projects, public hearing shall
be conducted in each district through which the pipeline or highway passes
through.

(b) Cases rejected due to submission of insufficient or inadequate data and
Plan may be reviewed as and when submitted with complete data and
Plan. Submission of incomplete data or plans for the second time would
itself be a sufficient reason for the Impact assessment Agency to reject the
case summarily.

Il. In case of the following site specific projects:

a. mining;

b. pit-head thermal power stations;

c. hydro-power, major irrigation projects and/or their combination
including flood control;

d. ports and harbours (excluding minor ports);

e. prospecting and exploration of major minerals in areas above 500
hectares;

The project authorities will intimate the location of the project site to
the Central Government in the Ministry of Environment and Forests
while initiating any investigation and surveys. The Central
Government in the Ministry of Environment and Forests will convey
a decision regarding suitability or otherwise of the proposed site
within a maximum period of thirty days. The said site clearance
shall be granted for a sanctioned capacity and shall be valid for a
period of five years for commencing the construction, operation or
mining.
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lll. (@) The reports submitted with the application shall be evaluated and
assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a committee of Experts, having a composition
as specified in Schedule-lil of this Notification. The Impact Assessment
Agency (IAA) would be the Union Ministry of Environment and Forests.
The Committee of Experts mentioned above shall be constituted by the
Impact Assessment Agency or such other body under the Central
Government authorised by the Impact Assessment Agency in this
regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any
time prior to, during or after the commencement of the operations
relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of documents and
data, furnished by the project authorities supplemented by data
collected during visits to sites or factories, if undertaken and details of
the public hearing.

The assessment shall be completed within a period of ninety days from
receipt of the requisite documents and data from the project authorities
and completion of public hearing and decision conveyed within thirty
days thereafter.

The clearance granted shall be valid for a period of five years for
commencement of the construction or operation of the project.

IV. In order to enable the Impact Assessment Agency to monitor effectively
the implementation of the recommendations and conditions subject to
which the environmental clearance has been given, the project authorities
concerned shall submit a half yearly report to the Impact Assessment
Agency. Subject to the public interest, the Impact Assessment Agency
shall make compliance reports publicly available.

V. If no comments from the Impact Assessment Agency are received within
the time limit, the project would be deemed to have been approved as
proposed by project authorities.

3) Nothing contained in this Notification shall apply to:
a. any item falling under entry Nos. 3, 18 and 20 of the Schedule-I to

be located or proposed to be located in the areas covered by the
Notifications S.0. No.102 (E) dated 1% February, 1989, S.0. 114 (E)
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dated 20" February, 1991; S.0. No. 416 (E) dated 20™ June, 1991
and S.0. No.319 (E) dated 7™ May, 1992.

b. any item falling under entry
no.1,2,3,4,5,7,9,10,13,14,16,17,19,21,25,27 of Schedule-l if the
investment is less than Rs.100 crores for new projects and less
than Rs. 50 crores for expansion / modernization projects.

c. any item reserved for Small Scale Industrial Sector with investment
less than Rs. 1 crore.

d. defence related road construction projects in border areas.

e. any item falling under entry no. 8 of Schedule-l, if that product is
covered by the notification G.S.R. 1037(E) dated 5" December
1989.

f. Modernization projects in irrigation sector if additional command
area is less than 10,000 hectares or project cost is less than Rs.
100 crores.

4) Concealing factual data or submission of false, misleading data/reports,
decisions or recommendations would lead to the project being rejected.
Approval, if granted earlier on the basis of false data, would also be revoked.
Misleading and wrong information will cover the following:

False information

False data

Engineered reports

Concealing of factual data

False recommendations or decisions

O O O O O

36
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SCHEDULE-I

(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL CLEARANCE FROM

R

N o

8.
9.
10.

THE CENTRAL GOVERNMENT

. Nuclear Power and related projects such as Heavy Water Plants, nuclear

fuel complex, Rare Earths.

River Valley projects including hydel power, major Irrigation and their
combination including flood control.

Ports, Harbours, Airports (except minor ports and harbours).

Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than single
superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and Petro-
chemical intermediates such as DMT, Caprolactam, LAB etc. and
production of basic plastics such as LLDPE, HDPE, PP, PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation and storage.

Synthetic Rubber.

11. Asbestos and Asbestos products.

12.

Hydrocyanic acid and its derivatives.

13 (a) Primary metallurgical industries (such as production of Iron and Steel,

14.
15.

Aluminium, Copper, Zinc, Lead and Ferro Alloys).
(b) Electric arc furnaces (Mini Steel Plants).
Chilor alkali industry.
Integrated paint complex including manufacture of resins and basic raw
materials required in the manufacture of paints.

3%
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16. Viscose Staple fibre and filament yarn.

17.Storage batteries integrated with manufacture of oxides of lead and lead
antimony alloys.

18. All tourism projects between 200m—500 metres of High Water Line and at
locations with an elevation of more than 1000 metres with investment of
more than Rs.5 crores.

19. Thermal Power Plants.

20.Mining projects (major minerals) with leases more than 5 hectares.

21.Highway Projects except projects relating to improvement work including
widening and strengthening of roads with marginal land acquisition along
the existing alignments provided it does not pass through ecologically
sensitive areas such as National Parks, Sanctuaries, Tiger Reserves,
Reserve Forests

22. Tarred Roads in the Himalayas and or Forest areas.

23.Distilleries.

24 Raw Skins and Hides

25.Pulp, paper and newsprint.

26.Dyes.

27.Cement.

28.Foundries (individual)

29. Electroplating

30.Meta amino phenol

3
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No. AGA.QL/Renyue.825/3321-23

The office of the Collector, (Mines branch)
Amreli.
29 Sept. 1995,

Read:

1. The application dated 4/9/95 Shri Dineshbhai
Boghabhai Solanki, residing at Kodinar, for renewal of
the lease dated 30/06/94.

2. The Notification No GHU/83(80) NCR/2183(181)
220CHH-26/10/83 of the Industry, Mine and Energy
Department of the Government.

3. The letter No..... dated....... . of the Mamlatdar.

4, e,
e e
Order:

Pursuant to the powers conferred under the Gujarat
Minor Mineral Rules, 1966, quarry lease is renewed w.e.f.
3/10/97 fir 10-year for mining of black trap mentioned

below from the following locations.

Taluka Village | Survey Area
No. Hect. Acre, Sq. meters.
Kodinar |Pichhavi|131 and, |5.00,00
131/1 North: Survey No. 131/4
paiki South: 124, 125, 126,
East: Survey NO. 197,
150, 141/3,
West: Boarder of

Harmadiya.
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The quarry lease of the above area shall be subject to the

following conditions and existing terms of agreement.

1. The applicant shall have the lease area measured by
the Land Records Inspector within three months from the
date of this order, and, after raising the paved demarcation
and preparing a map accordingly and, the agreement shall
require to be got executed in Form ‘GH". If the agreement
is not executed within the limit of three months, the
approval order will be automaticaily cancelled and no
written notice will be given for the same. At the ‘time of
entering into the contract, an original challan depositing a
security deposit of Rs. 1000/- Rupees one thousand only

shall require to be produced.

2. No mining operations can be carried out based on this
Lease Grant Order. But, as directed in Term No. 1, it shall
be necessary to take physical possession of the lease area
after signing the agreement from the Competent Authority.
Thereafter mining operations can be started by obtaining
prior permission from the competent officer by giving 60

days’ notice as per part-3 of clause-2, the agreement.

3. The surface rent of the entire area per hectare is Rs.
100/0 should be paid at the beginning of the year and

should be dealt with according to the change from Govt.

4, The amount of royalty on minor minerals excavated

from the mines, shall require to be paid into the

us



Government treasury at the rates specified from time to

time or dead-rent as per Schedule-2 whichever is less as

amended from time to time from the Government.

Name of the mineral. Rate of royalty

Black trap Rs.12/- per each M.Ton as well
First year.. about.. as, as per the changes that may
tons. be made from the Government.
Production in M.T.

The dead-rent for minor mineral is determined per
year as Rs,15,000/- Rupees Fifteen thousand only per
hector for minor mineral, Or any part of the same. Further,
it will require to be dealt as per whatever the changes that

may be made from the government.

5. For the transportation of the minor mineral being
removed from the lease area, the triplicate pass book shall
be issued in the prescribed format. Further, the royalty
amount in quarterly instalments shall require to be paid in

full as of the date indicated below.

Fhe-date-of depositing-the-royalty-orthe-cost | Quarterly-peried:
FeRt:

Peeember
21 —date-of Aprit Jandary—Febraary—Mareh:
31%*-dateof July Hy T 7
4—1*-date-ef Octeber JutyAugust-September

Royalty/Dead rent amount be deposited in advance
and, to do the mining work on receipt of the triplicate pass

book.
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6. The lease is sanctioned for the minor mineral and, for
nothing else except the same. The excavation be done after

M.A. order.

7. The lease holder will be required to maintain full
accounts in respect of mining operations in the lease area
and, information will be required to be maintained the daily

royalty statement in prescribed format.

8, The Director, competent officer, or any officer of the
Geology Science and, Mining Department when demands
for any Entry, information, account books etc. shall require

to be produced.

The Royalty etc. amount shall require to be deposited
before activating the lease work.

Sd/-
Collector,
Amreli

Dispatched.

Sd/-
Geologist,

Amreli.
By Regd. A.D.
To,

Dineshbhai Boghabhai Solanki,

Co. Rajmoti Auto Centre,

At: Kodinar. Dist. Amreli. (The copies of the map shall
require to be produced in a thick and durable drawing
paper.

Copy respectfully forwarded to:

The Mamlatdar,

2. The Sub-Registrar, Amreli for determining the amount
of stamp duty. The Mamlatdar, Kodinar.

Yo
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10

The Inspector, District Land record Department,
Amreli. .. map is annexed. It is requested to
intimate the Mines Supervisor, Amreli while making
measurement so that, he can remain present at that
time. Further, after the measurement sheet is
approved, it is requested to give 7 copies of the map
to the Applicant so that, if there is any defect, then,
the same can be removed. It is requested to give the
copies of the map in thick drawing paper or in blue
print so, that, it can be preserved for long time.

The Mines Supervisor, ... Statistics Branch (Amreli)

Ue
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Annexure- F

(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14™ September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18™ May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15™ September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 154
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27" January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

"Includes the territorial waters

S

9
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2, Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

1) All new projects or activities listed in the Schedule to this notification;

(ii)  Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

4 One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

&) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

@) All decisions of the SEIAA shall be unanimous and taken in a meeting.

4. Categorization of projects and activities:-

1 All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.
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SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
® o @) ® @ ®
1(a) | Mining of minerals | 2 50 ha. of mining lease area <50 ha General Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
‘ survey
1(c) River Valley| (i) =2 50 MW hydroelectric| (i) < 50 MW 2 25 |General Condition shall
projects power generation; MW hydroelectric |apply
(ii) = 10,000 ha. of culturable| power generation;
command area (ii) < 10,000 ha. of
culturable command
area
1(d) Thermal Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based);
all other fuels -) <50 MW
2 5SMW (Pet coke

,diesel and all other
fuels )

10
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1) (0] 3) G 3
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 ‘ Primary Processing
2(a) Coal washeries > 1 million ton/annum | <lmillion ton/annum |General Condition  shall
throughput of coal throughput of coal pply
If located within mining
rea the proposal shall be
ppraised together with the
mining proposal)
2(b) Mineral > 0.1million ton/annum | < O.1million ton/annum {General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant of clearance)

11
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ST

No.GJ/QL/Renew/8221/4140
Office of the Collector,
Mineral Branch,
Junagadh.
Date: 16/5/07.
Read:

(1) This office approval order No.GJ/QL/
Renew/8221/4140 dated 7/1/06.

(2) The Applications of the Lease holders...............
Dated.................. for renewal of the quarry lease of
minerals ........... hector area of Survey No..............
paiki at village........... Ta. ccceeeeneens Dist. .ccoverrrens

(3) The Resolution No.C/36/91/FC dated 17/8/98 of the
Government of India and, Circular
No.VPS/10/2002/1384/G/1 dated 9/8/02 of the
Forest and Environment Department, Gandhinagar
of the Government.

(4) The letter No. JIMN/11/KH/5004/05/06-07 dated
27/9/06 of the Dy. Forest Conservator, Gir East
Forest Department, Dhari Dist. Amreli.

(5) The letter No0.B/24/IJMN/278/2007-08  dated
12/4/2007 of the Dy. Forest Conservator, Gir West
Forest Department, Junagadh.

(6) As per the note of the Surveyor on the file.

(7) The Notification No.M.M.R/92/21/5805/CHH DATED
31/8/93 and, the Notification No.G.U./71/11/ MCR/
2168/965/Chh Dated 18/2/71of the Industry and
Mines Department of the Government.

The quarry lease of Black Trap of
ShriDineshbhaiBoghabhaiSolanki of VilagePichhvi  of
Ta.Kodinar was given on lease in the area of 1 hector of
Survey No......... had been approved vide the order under

Ref.-1 of which the Agreement was made on 27/3/06. For

10 years .........

Since the village of the quarry lease area is since

falling within the limit of 5 km from Gir Sanctuary/Gir

Project, and the quarry lease have been cancelled w.e.f.

from the date of this order and, the order is made that,
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the Mamlatdar, Kodinar to take the possession of the

lease area with immediate effect.

Sd/-
Collector,
Dist. Junagadh.
Junagadh
To,
ShriDinubhaiBoghabhaiSolanki,
Devdi, Ta. Kodinar. ...... For handing over the possession

of the quarry lease to the Mamlatdar, Kodinar with
immediate effect and to deposit the receipt book to
Supervisor, Una, and for paying all the outstanding dues
of this lease immediately with interest.

Dispatched to:

1. The Mamlatdar, Kodinar, to take over the possession
of the quarry lease area in question with
immediately effect and, to take the vigilance that, no
any mineral is produced or excavated in this area.

2. The Mines Supervisor, Una, ... for taking over the
Receipt Book, due monthly statements of the Lease
holders and after causing to deposit the all the dues
and to take the visit of the aforesaid area frequently
so that, no any illegal mining is done and continued
to send a report to this office as regard the action
taken.

3. The Statistics Branch, Junagadh,...To take up
appropriate action for recovery of all the dues of the
lease of the Lease holder.

4., The Executive/Deputy Executive Engineer, Gujarat
Electricity Board, Kodinar, .. to disconnect the
electricity connection if the electric connection has
been given to the lease holder for the operating the
machines in the aforesaid lease area then, after
cancelling the same with immediate effect and to
send your report.

5. The Dy. Forest and Conservator, Gir (East-West),
Forest Department, Dhari/Junagadh... if the activity
of the excavation or transportation is found to be
going on in the aforesaid area then, to submit a
report before the concerned Mamalatdar to take the
onward legal action against the defaulters.

6. Select file.
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No.GJ/QL/Renew/8221/4134
Office of the Collector,
Mineral Branch,
Junagadh.
Date: 16/5/07.
Read:

(1) This office approval order No.Gl/QL/
Renew/8221/4140 dated 7/1/06.

(2) The Applications of the Lease holders..................
Dated.................. for renewal of the quarry lease of
minerals ............ hector area of Survey No..............
paiki at village........... Ta. e Dist. .covevnnnns

(3) The Resolution No.C/36/91/FC dated 17/8/98 of the
Government of India and, Circular
No.VPS/10/2002/1384/G/1 dated 9/8/02 of the
Forest and Environment Department, Gandhinagar
of the Government.

(4) The letter No. JIMN/11/KH/5004/05/06-07 dated
27/9/06 of the Dy. Forest Conservator, Gir East
Forest Department, Dhari Dist. Amreli.

(5) The letter No.B/24/JMN/278/2007-08  dated
12/4/2007 of the Dy. Forest Conservator, Gir West
Forest Department, Junagadh.

(6) As per the note of the Surveyor on the file.

(7) The Notification No.M.M.R/92/21/5805/CHH DATED
31/8/93 and, the Notification No.G.U./71/11/ MCR/
2168/965/Chh Dated 18/2/71of the Industry and
Mines Department of the Government.

The quarry lease of Black Trap of
ShriDineshbhaiBoghabhaiSolanki of VilagePichhvi  of
Ta.Kodinar was given on lease in the area of 1 hector in
Survey Nol131/paiki 1 had been approved vide the order

under Ref.-1 of which the Agreement was made on

27/3/06. For 10 years..........

Since the village of the quarry lease area is since
falling within the limit of 5 km from Gir Sanctuary/Gir
Project, and the quarry lease have been cancelled w.e.f.

from the date of this order and, the order is made that,
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the Mamlatdar, Kodinar to take the possession of the

lease area with immediate effect.

Sd/-
Collector,
Dist. Junagadh.
Junagadh
To,

ShriDinubhaiBoghabhaiSolanki,

Devdi, Ta. Kodinar. ....... For handing over the possession
of the quarry lease to the Mamlatdar, Kodinar with
immediate effect and to deposit the receipt book
to......... Una, and for paying all the outstanding dues of
this lease immediately with interest.
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CERTIFICATE

Quarry lease of Black trap was granted to the Lease
Holder in Government land of Survey No.131, 131/ paiki
in area Hector 1-00-00 of Village Pichhvi, Ta. Kodinar,
Dist. Junagadh vide this office order No.GA/QL / 659/
2300/5 dated 28/9/84 for the tenure of 10 years, the
Deed of which has been made on 3/10/84.

Since, the aforesaid lease has since been included in
the limit of 5 km of Gir Sanctuary of the Forest
Department, the same has been cancelled vide order No.

GJ/QL/Renew/8221/4137 dated 16/5/07 of the Collector,

Junagadh.
Sd/- illegible
Geologist,
Junagadh.
To,

DineshbhaiBoghabhaiSolanki,
At: Devli, Ta. Kodinar,
Dist. Junagadh.



